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SHRI JAGJIVAN RAM: Unless
there is a specific notice, it is difficult 
to answer such questions.

MR. SPEAKER: It would be better 
for him to pass on the information to 
the hon. Minister.

SHRI JAGJIVAN RAM: If the hon. 
Member gives details, I will certainly 
look into it.
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SHRI BALGOVIND VERM A: We 
have introduced some procedural 
changes like (1) making the emplo-
yers directly responsible for segregat-
ing within the provident fund amount 
the family pension fund contribution 
and remitting the same to the Family 
Pension Fund, (2) exclusion of an 
employee who had attained the age of 
58 years at the time of entry to the 
fuor* frwriu. the purview of this scheme. 
id) manner of Computation of family 
pension benefit in case of part-time 
employees, (4) rounding up of the 
benefit (5) empowering the Central 
Commissioner to relax pendng dispo-
sal of exemption application irom the 
provisions of (he scheme and (6) 
addition of an explanation mateifig the 
calculation of withdrawal benefit for-
mula specific.
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SHRI THA IORUTT1NAN: The

other day the hon. Labour Minister 
stated theft the family pension Stfierine 
would be extended to those establish-
ments Which are covered by the In-
dustrial Disputes Act. 1 would like 
to know whether Railways are cover-
ed by (*e Industrial Disputes Act- If

so. I want to know whether the family 
pension scheme is being extended to 
the railways also and, if not. why not.

THE MINISTER OP LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR): The hon. Member 
should realise that the Railways are 
covered by different schemes of retire-
ment benefits. This is primarily in-
tended to give benefit of pension and 
insurance to mainly industrial emplo-
yees who are members of the Provi-
dent fund scheme.
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SHRI BALGOVXND VERMA: I t  is a 
family pension scheme. If he retires, 
thtn he will be entitled to get Rs. 4,000 
in a lumpsum.

SHRI DAMODAR PANDEY: Pension 
should be pension.

SHRI BALGOVIND VERMA: It is a 
family pension scheme. If he dies 
while working, his family will be en-
titled to get pension and also an 
asnpont of Rs. 1,000 or to. In case lie 
retires, he will be intitled to get 
H*. 4,ooo in a lamp sum.
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Supply of oils for use on light 
Machine-Guns

*

*343. SHRI MAHADEEPAK SINGH 
SHAKYA:

SHRI I1UKAM CHAND
KACHAWAI:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether the Miner a’ H.\ draulic 
Buffer Oil supplied by M/s Volvotive 
(India) Private Limited to the Defence 
Department for use on the Light 
Machine-Gun was found to be useless 
when used;

(b) if so, the amount of loss suffer-
ed by Government on this account; 
and

(c) whether any action has been 
taken against the Chief Inspector of 
the Chief Inspectorate of Materials, 
Kanpur who had inspected and accept-
ed the oil?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to (c). 
A statement is laid on the Table of 
Sabha.

Statement
(a) Mineral Hydraulic Buffer Oil 

which is used for the recoil system 
of guns was supplied by M/s. Valvo- 
line (India) Private Ltd. At the time 
of pre-supply inspection the oil was 
found acceptable as per specifications 
governing the contract in question. 
However, the oil developed a tendency 
to gelling in storage. The matter was 
investigated and a simple method has 
been evolved to rectify this defect to 
make the oil reusable and a good por-
tion of the available stock has been 
rectified. The rectification of the 
balance is in progress.

(b) the cost of rectification of the 
oil is estimated to be approximately 
Rs. 75.000. DGS&D has been request-
ed to recover the amount from the 
supplier.

(c) Sampling of the bulk supply 
was made by an independent authori-
ty, i.e., Inspector of General Stores, 
Calcutta, and the testing of the sam-
ples was done by a different authority, 
viz.. Chief Inspector of Materials, 
Kanpur, and the samples were found 
acceptable as per specifications. How-
ever, the tendency for gel formation 
developed only later after storage for 
over a year. On the basis of investi-
gations carried out by the Defence In-
spection Organisation in collaboration 
with the Research and Development 
Organisation, a simple method of recti-
fication has been devised and the re- 
levent specifications have also been 
revised to safeguard against such 
eventualities in future.

In view of the above position, no 
action is called for against the Chief 
Inspector of Materials, Kanpur or the 
Inspector of General Stores, Calcutta.
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